
4403        Written Answers        [ RAJYA SABHA ] to Questions 4404 

be Rs. 10,000 or more, the individual 
applicants for licences for motor cars are 
advised that their applications will be 
considered only after they repatriate the 
foreign exchange drawn by them from "India. 

(c) The information is being collected and 
will be laid on the Table of the House. 

EMPLOYEES  OF THE OFFICE  OF 
ACCOUNTANT GENERAL, MADHYA 

PRADESH,  GWALIOR 

423. SHRI R. S. KHANDEKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) how many employees of the office of 
the Accountant General, Madhya Pradesh, 
Gwalior, have opted for the old service 
conditions of erstwhile State of Gwalior; 

(b) whether they are given benefits of the 
revised service conditions which take place 
from time to time; snd 

(c) if not, why not? 

THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI):   (a) One. 

(b) In accordance with his own 
option, his pay, compensatory allow 
ance, leave and retirement benefits are 
governed by the pre-absorption terms. 
However, the benefits of leave, travel 
concession and medical attendance, as 
admissible under the Central Govern 
ment rules, have been extended to 
him though these were not admissible 
under the rules of the erstwhile 
Gwalior State and were also not in 
force before the Federal Financial 
Integration. 

(c) At the time of the integration 
of the erstwhile State of Gwalior, he 
had elected to be governed by the 
pre-absorption terms and conditions 
in regard to pay, compensatory allow 
ance, leave and retirement benefits. 

CONTRIBUTIONS MADE TOWARDS THE 
NATIONAL DEFENCE FUND 

("SHRI SITARAM JAIPURIA: 424. { SHRI 
ABDUL GHANI: I SHRI S. C. DEB: 
Will the Minister of FINANCE be please^ to 

state: 
(a) the amount of money and gold 

contributed towards the National Defence 
Fund from each State; 

(b) whether it is a fact that contributions 
towards the Fund have been received from 
other countries as well; and 

(c) if so, what are the names of those 
countries and to what extent each country has 
contributed? 

THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI) : (a) A statement is laid 
on the Table of the Sabha. 

(b) and (c) Yes, Sir. A statement is laid on 
the Table of the Sabha. 

Statement showing contributions to the 
National Defence Fund received through 
the Branch accounts at each State 
headquarters. 
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SANCTIONING OF POWERLOOMS 

425. SHRI BANSI LAL: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) what is the criterion for sanctioning 
powerlooms in  the country; 

Ob) how many powerlooms have been 
sanctioned in each State during the last five 
years; and 

(c) the names of persons, firms and 
institutions who were sanctioned powerlooms 
alongwith the numbers of powerlooms 
sanctioned and the year in which sanction was 
given? 

THE MINISTER OF INTERNATIONAL 
TRADE m THE MINISTRY OF COMMERCE 
AND INDUSTRY (SHRI MANTJBHAI SHAH) : 
(a) The present policy of the Government is 
that no 

powerlooms be allowed to be installed except 
for vocational purposes. However, under the 
scheme of conversion of handlooms into 
powerlooms, powerlooms were sanctioned to 
the various State Governments for installation 
in the Cooperative Sector of the Handloom 
Industry. This scheme was discontinued from 
26th September, 1961 excepting in regard to 
any irrevocable commitments made earlier. 

(b) A statement showing power-looms 
sanctioned State-wise is attached. 

(c) Powerlooms are allotted to State 
Governments, who in trun, distribute them to 
Co-operative Societies formed by Handloom 
weavers. The names of these societies are not 
available. 

 


